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Advocate
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4 E HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE, BENCH PUNE
ORIGINAL APPLICATION NO. 88/2024 (WZ)

IN THE MATTER OF:

Siddharth Ambaji Patil & Anr,  -mmom-ee- Applicant
Versus
Pen Municipal Council & Ors.  ----==un- Respondents

AFFIDAVIT

I, Jivan Laxman Patil, age 48 years, working as Chief officer Pen Municipal
council. office at Pen Municipal Council. Pen, District Raigad. Maharashtra do hereby
solemnly affirm and say as under:-

i That, [ am authorized on behalf of the Respondent no. 1 Pen

Municipal Council #n the above noted case and as such [ am fully

conversant with the facts and proceedings of the case competent to

swear on behalf of the petitioner.

& That. T have read and understood the contents of para | to and
page no. to of the accompanying reply affidavit & objection to
report of Joint Committee constituted by the Hon'ble National
Green Tribunal, Pune Bench in O.A. no. 88 of 2024 (WZ) and the
documents annexed along with it and say that the facts stated
herein are true and correct to my knowledge and belief.

3. That. I have read and understood the contents of the reply affidavit
- objection and I say that the contents thercof are true and correct to
my knowledge & belief.

4. That the Annexures filed with the reply affidavit - objection are

true and correct copicg Hrmwliginals,

/CN& il
C*ODEPONENT 48

Pen Municipal Counc
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BEFORE : ,.HE HON’BLE NATIONAL GREEN TRIBUNAL
W E v WESTERN ZONE, BENCH PUNE
e OF t;-s'f-YQRIGINAL APPLICATION NO. 88/2024 (W2)

T

IN THE MATTER OF:

Siddharth Ambaji Patii e Applicant
Versus
Pen Municipal Council & Ors.,  —=--—- Respondents
Index
= ol Particulars Page
no. no.

1. | The copy of the additional affidavit

315
2. | The true copy of the authorization is z
annexed herewith as Annexure - A t4e-54

3. | The true copy of Mojani Plan Map &
Gatbook is annexed herewith as Annexure |35-39
-B

4. | The true copy of photographs of hill and
pipe is annexed herewith as Annexure - C

40—k |

5. | The true copy of photograph of Compound
wall and pipe is annexed herewith as Lf?'—
Annexure - D

Filed by:

937
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*';":/ BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
4 WESTERN ZONE, BENCH PUNE
ORIGINAL APPLICATION NO. 88/2024 (WZ)

IN THE MATTER OF:

Siddharth Ambaji Patil & Anr,  ----=---- Applicant
Versus
Pen Municipal Council & Ors. ~ ======-- Respondents

REPLY - OBJECTION TO THE JOINT COMMITTEE
REPORT DATED 07.11.2024 ON BEHALF OF THE
RESPONDENT NO. 1:

~+1) The answering Respondent respectfully submit at the outset

B that the Respondent. No.1 is duty bound and have utmost
concern for environment conservation and protection. The
Respondent no.1 is the Municipal Council of the Taluka Pen
in Raigad District of Maharashtra. It is a small town and the
administration, upkeep and smooth working of the civic life of
the residents of the Pen town is ensured by the Respondent
no.1 with due regards to the laws and legal framework as
applicable. The Pen town being a small town has mixed
pattern of life and the residence of the Pen town have rural as
well as semi-urban traits of living their life. It is important to

note that Pen town and its outskirts is not an industrial area

and does not have any hazardous chemical factories or any

\.
P

chemical factories. The waste generated out of the res1dent1af““’“
H ~3 IR




2)

hﬁat the most, commercial area having shops and

\rés‘,taurants is the garbage which is bio-degradable and
/

household waste. Having considered this kind of generation of
the waste/ garbage the Respondent no.1 is highly sensitive
and conducting efficient manner of waste management.
Applicant has raised a grievance in the Application that the
answering Respondents no. 1 polluted his land that is having
paddy crop cultivation and has affected the land, its soil and
his future income out of the said land. However, the
answering Respondent no.1 humbly and with utmost respect
to this Hon'ble Commission submits that the Applicant has not
come to the court with clean hands and his Application is
having ulterior motive to earn unfair gratification énd heavy

amount in the garb of seeking compensation.

Further answering Respondent respectfully submits that the
Report dated 07.11.2024 is not final and inconclusive as the
Joint Committee itself makes observation at page 492 in table
vi — that “it was informed by Pen Municipal Cduncil that
currently rainy season is ongoing in the area and therefore, it
is not possible to collect dry soil sample as per the
requirement of soil sampling for testing the parameters
specified in point no. (iii). It was decided that the Joint

Committee will conduct next site specified in above point no.

(iv).” The answering Respondent humbly states that the Joint S

even in the second visit on 24.09.2024 and the testlgg“w
HHQ
|| <

Committee was not able to collect dry soil sample for tes’ﬁng %
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conducted after drying the wet soil sample that was collected kS

in the site visit of the Joint Committee. The answering

Respondent respectfully state that such procedure adopted
for testing is wrong and there is in fact tampering with the soil
sample. Thus, the findings of the Joint Committee cannot be

relied upon in deciding the liability of the Respondent no.1.

3) The Joint Committee is in fact functioning contrary to its own
decision taken and mention on page no.441 at para 4 where it
is stated that: “4. Some of the important decisions taken by

the joint committee are:

e To follow-up the Agriculture Dept. for collection and
analysis of soil samples from the alleged lands
belonging to the Applicants as well as reference
solid samples from the nearby locations(s). As
suggested by the end of rainy season i.e. to ensure
that the availability of soil samples in dried

condition;”

4) Further the Joint Committee at page no.492 at para vi in the
table states that “the joint committee in presence of the
Applicants shall collect soil samples from the alleged lands
belonging to the Applicants and also collect ground water
samples in & around the soil waste facility. However the
answering Respondent no.1 with utmost respect and in the

e
most responsible manner, on affidavit, states that the JoipF\ (YT 4

Ve




6)

Applicant is having political influence having political
background from his parents’ side. The Answering
Respondent no.1 humbly and most respectfully rushes to
submit here that the Respondent is not making any comment
on the character of the Applicant or do not intent to disrespect
or defame the Applicant but only wants to humbly submit that
the answering Respondent no.1 is duty bound to every citizen
equally and the Applicant cannot be allowed to be gratified
unfairly. The following submission are made in support of this

ground and contention.

The Applicant is not an agriculturist but is a medical
professional. He had purchased the land in question being
survey number 157 and 158 in the year 2008. Since then, the
Applicant has neither cultivate any paddy crop as per his
claim not made any other cultivation of any type of crop or
tress. In fact, there are no trees of vegetation made by him on
the said land. Simply by stating that the revenue records
shows that the paddy is being cultivated dose not suffice his
claim. In fact, if the record of the said land are inspected

minutely there is no mention of any standing crop or any

cultivation of the crop.
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has not come with clean hands before this Hon’ble Tribunal.

The Applicant in para 12.20 — (i) states the value of the land
of Survey no. 157 admeasuring 47 Gunthas to be Rs.
13,88,474/- and the value of the land of Survey no. 158
admeasuring 30.60 Gunthas to be Rs. 6,27,636/-. Thus, the
total amount of the value of the land S.n0.157 & S.no. 158-is
Rs. 20,16,110/-. The compensation claimed and sought for
the alleged violation is exorbitantly exceeding any reasonable
assessment of any alleged violation and is many more times
the actual value of the land. The answering Respondent
submits with utmost respect that the compensation ought to
be based within the legal framework including Guidelines on
Implementing Liabilities for Environmental Damages due to
Handling & Disposal of hazardous Waste and Penalty” issued

by CPCB in January 2016.

8) The Applicant claims that the Answering Respondent no.1
does not have authorization for carrying out the treatment
process. The Applicant is wrong is making such unsupported
claims. The Maharashtra Pollution Control Board has
provided the permission and authorization and only as per
such authorization the Answering Respondent no.1 has been
carrying out such treatment process. The copy of the

authorization letter dated 30.09.2021 for the period until

-

: AAOTA
31.12.2023 and authorization letter dated 16.12.2024 forl:{r,&ez;{wg:}:.__;i_:;{ ;.\
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9) It is important to note that the waste that is treated at the
survey number 156 belonging to the answering Respondent
no.1 is household waste, and waste generated from the
residential and at the most shops and restaurant area of the
Pen town. There is no hazardous chemical or any such waste
from any industrial establishment that is discharged on the
said site of waste treatment. It is mentioned in the Joint
Committee Report that the waste had entered “slightly” in
survey No. 157 only in October 2016. It is shown on the map
that the waste had entered in the area on the North west tip of
the survey no. 157 which being portrayed as part of the S.no.
157. On the other hand, the ‘Mojani plan” Map or the
"Gatbook Map” of the revenue different does not show the
said tip of the land belonging to the Applicant and in reality
there is difference between Gat book map and Mojani Map.
Thus, the alleged time period for the waste crossing into the
land S.n0.157 in October 2016 is incorrect. In fact, the map
shown in February 2019 does not show any waste on the
North-west tip of survey no.157. Further observation is that in
March 2024 the waste covered survey no.157. If the Mojani
map is considered and the said land is appropriately

examined it is clear that the claim of the Applicant is incorrect. -

e

The North portion show in the google image rg,m{,_

, /% /
corresponding to the Gav Mojani record of the saidf,/ssu 2y
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numbers and revenue office maps. Accordingly, the waste ..

entering into the S.No.157 is shown by the Applicant in the

October 2016 whereas in fact by abiding to the “Mojani” the
period from which the waste can be seen to have entered in
S.No.157 North-West tip is from February 2019. Therefore,
there is substantial discrepancy of three years in the data that
is being present by the Applicant and the actual ground level
factual situation. The said “Mojani” Map is being annexed

herewith as_ Annexure no.B

10)The alleged contamination of the soil of the land of each
survey number -S.n0.157 & S.no.158 of the Applicant due to
the discharge of leachate is incorrect observation. The
answering Respondent no. 1 humbly states that the alleged
discharge of leachate is not supported by the facts of the
actual site of the land in question. The Respondent submits
that the topography of the land in question is that there is a hill
and forest area and then the land of Survey number 156
(owned by Respondent no.1) starts, thereafter there is starting
of the boundary of the Applicant's land survey no.157 and
thereafter survey no.158. It is pertinent to note that during
monsoon season, there is huge amount of water flow that
comes from the forest and hill area. Such water is natural,
non-contaminated and contains natural minerals, soil mixed in
water and increases the fertility of the soil. Such water is

guided through pipes passing underneath of the suryem“\ TA R

=\
)

number 156 containing garbage and is let out in land next ;6
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*ihéfégurvey no.156. Therefore, as there is soil mixed water
/ ~ f!i

wdnjy during raining season there was spotting of wet land soil
on the survey no.157 & 158. This is not a year long
phenomenon and as the Joint Committee conducted survey in
September 2024, ie. after the monsoon season there is
observation made with regards to the leachate found in the
land of the Applicant. The Answering Respondent is humbly
submitting that Respondent in no manner averse to its
administrative responsibility or its duties towards environment.
However, the alleged contamination of soil of serious level
due to leachate is incorrect observation. The photographs of
the hill view and the land following thereafter is being

submitted herein as Annexure no. C . It is also important to

note that there are no flies or foul smell as alleged by the

Applicant as the said land is total dry area

11)The answering Respondent no.1 respectfully submits that the
survey no. 157 & 158 belonging to the Applicant is totally
cleared and there is no waste remaining there. The answering
Respondent has undertaken all the work to make sure that
the land of the Applicant is cleared and remains un-disturbed.
It is pertinent to mention that the Applicant has claimed
contamination of ground water level. However, the Joint
Committee has observed that there is necessity to make

further detailed study of this phenomenon. The answering

Respondent also seeks to mention that the Respondent no/8 | £ E:.ﬁ":“
A 3
—Central Ground Water Board has made submission t;/eﬁhrp
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this Hon’ble Tribunal that there is no claim against them and

has not filed any reply. Having regards to such present

situation the answering Respondent respectfully and in the
utmost humble manner submit that the claim of the Applicant
not supported with firm study and evidence. As of today, the
said issue is not having final and conclusive study. The said

claim deserves to be rejected.

12)The Applicant has started the construction of the wall diving
and separating the S.no.156 from S. no. 157 & 158. It is
pertinent to mention here that such construction of wall is
being carried out after appropriate permission and budget
allocation made in that regard. The Photographs annexed
above will clearly show that the separating wall is already
under construction as per legal procedure applicable in such

situations as Annexure no. D

13)The formula prepared by the Joint Committee for providing
environmental compensation relates to the number of days of
violation and the number of days of waste not processed by
the Pen Municipal Council. However, the formula does not
take into account as to how much waste was dumped on the
applicant's land and how much damage was done to the
applicant's land. Therefore, it can be understood from the
formula that the environmental compensation being prepared

by the formula has no connection with the damage to the

-
P

applicant's land. For example, even if waste is dumpeq(;_tb_p

one square meter of the applicant's land, by applying th;é;'

€
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fcrmula and calculating the compensation amount, the result
w,c)uld be that the Municipal Council would be imposed with
Rt ;ability of paying the same amount of environmental
compensation by the formula as is suggested by the Joint
Committee in the present Report. It is also important to note
that the said Joint Committee assumes that the Respondent
no.1 Pen Municipal Council has not at all disposed off or
treated the waste appropriately and the “disposed waste” is
taken by the Joint Committee to be zero. However, the same
is not the actual facts and during the period in question the
Respondent no.1 — Pen Municipal Council has in fact

disposed off approximately 80% waste that was generated

during this period.

14) For the kind perusal of this Hon’ble Tribunal the calculation by

applying the said formula is as follows:

1.) Waste generation = 3.7852 MT/Kg

2.) Waste disposed as per the rules =0

3.)Marginal cost of environmental externality = 0.01 lac/days

4.) Total No. of days of violation(N) = 3033 days

EC = 2.4 (Waste generation — Waste Disposed as per
the rules) + 0.02 (Waste Generation — Waste (Lacs Rs)
Disposed as per the rules) x N + Marginal cost of
Environmental Externality x (Waste Generation — Waste
Disposed as per the rules) x N =2.4 x 3.7852 + 0.02
(3.7852) x 3033 + 0.01 x (3.7852) x 3033 = 9.08448;,‘-;""'




+229.610232+114.805116 = 353.499828 (lac) =
35349982.8 .

5.) The answering Respondent respectfully submits that the
Respondent is duty bound towards this Hon’ble Tribunal
and its direction. Similarly, the Applicant is bound by the
laws relating to conservation, protection and rehabilitation
of the environment. In the present case the answering
Respondent seeks to point out that the Applicant is trying
making attempt to achieve his personal agenda of seeking
amount through present Application. In the event that on
the basis of firm study and evidence, the relief is granted in
the present Application, the Applicant's land could be
restored and rehabilitated by putting appropriate fertile soil
cover, making efforts to do plantation and vegetation in the
said area. The answering Respondent humbly and most
respectfully submit that the environmental issues having a
very thin line of boundaries being share with civil-recovery
kind of dispute that requires appropriate evidence and
cross-examination of witnesses providing corroboration of
direct evidence to support the recovery claims of any
litigant. In the present case the answering Respondent
humbly and most respectfully submit that the Applicant
ought not be allowed to use the proceeding relating to
environment protection and consequential relief granted for

e

satisfying his personal motive of making recovery of huge =

e, N

amount from Government bodies. Having regard to tha ’
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Date:20.01.2025

Through

Place: Pune

Advocate for the
Respondent no.1.
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VERIFICATION

[, Jivan Laxman Patil, age 48 years, working as Chief officer Pen Municipal
council, office at Pen Municipal Council, Pen, District Raigad. Maharashtra do hereby
state on oath that, the contents of para nos. to are true and correct
to the best of my personal knowledge and belief.

Hence verified at Pen on 23/01/2025

NOTED & REGISTERED]

Page No

Notary is not Respongibie
for the Contents of this
Documents.
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POLLUTION

-

MAHARASHATRA

: o Bonepure—h o —qgq

CONTROL BOARD
Roglonal Offlco Ralgad,

“Phono 022- 27570034 RN Rolgad Bhavan, th fioor,
022'27572012302 - MAHARAY : Saclor - 11,
Fax 022- 27562 C.0.D Dolupur
'- i ; - 400614
i, ! Navl Mumbal - 400
Emall roraigad@mpeb.gov.in ; @?} j,
VisitAt ©  htpyfmpeh,pov.in

MPCIYROR/MSWA/ 2109000005
IFORM-11
"1‘0,
" The Chief Officer,

Pen Municipal Council,
Tal-Pen, Dist- Raigad,

MSW-AUTH-OOOOOOOGS’?.G -
S

. Vil - Ambeghar, Dist Tal,

"attached to this autreor%l{pﬁ in Annexure |,

[See~Rule 16 (1)]

Snb: Authorization under Solid Wast VI
Ref: Your online application for grnn{i:a:r\auth'brization UAN NO. MPCB-

derms & conditions oftay hgrizalion (including the standards to be

rt e oyt N
LETTER OF MUNICIPAL SOLID WASTE AUL HORISATION

Datc.'BO'-g\g ;207
A
N

™
)

L

PGl ‘\"‘.‘L‘l“'( :
\ E‘}}emcnt Rules,

1 2016.
¢

The Maharashtra Pollufio Control*Board afler examining the proposat

- hereby authorizes, The Chief OQE?}EQP& Municipal Council, Pen lo set up and
operate wasle processing frépé'“’bo?ngjtréatmenUdisposa! facility at Survey no. 156,

Piﬁ\, Dist, Raigad. Area 1.05 hector, site 1o comply the

complied with)

Sr. |
No

Waste

“ = Responsibility
; quantity

Name of
k] N Wi

Loeation

Agency
Sy, ’Ijn‘plemcn.llatlan of MSW

% “[*Rules on ifs own, and/or
- by appointing agency
Pcn%?gs:\fc ipal (s), for infrastructure
Cotncils development
for collections, slorage,
segregation, transport,
processing and disposal
. facility

(Schedule*-]], ) ILIV)

I5
MT/day

Techinology 7
__’-—_-———“

Survey o, 156,
Ambeghar, greq
1.05 hector, pPep

A,s Per parametes
Schedy)ex. 1

~ *Schedule refers
Handling) Rules 2016

I'¢n Municipy) Counil

0 Schedule appended in Municipal Soljg Waste Mo
a
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¥ 1. The authorizalion Is hereby granted to operale the facility for processing,
treatment and disposal of solid waste.

2. The validity of the authorization is till 31/12/2023. After the validity, renewal of
authorizalions is to be sought.

3. The authorization is subject to the terms and conditions stated below and
such conditions as may be otherwise specified in these rules and the standards
laid down in Schedules | and ]l under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the
condition applicable under the authorization and shall communicale th@me

) in writing. '

@ B 5. Any violation of provisions of Solid Waste Management R(u;[;zsﬁ 16attracts

the penal provisions of the Environment (Protection) Act, 1986%(29 of 1986).

4 6. This authorization is granted without prejudice or being prejudice of the

order passed! to be passed by Hon'ble High cm;u{ﬁﬁf

For AQDON HALF OF M.P.C. BOARD

h
_ G
A
\1 "‘(‘;;Q (

%) V. V. Killedar)
< W \lc. Regional Officer, Raigad

N

D. A. - Annexure- | and I Q

. Copy f: W.'«t:--"'cO“e,etg;‘;‘(@aiga 4 - Being one of the implementing authorities having
3 ' The DIEEE* inili 5’ he enforcement of the provisions of Salid Waste Management
; overall re;p;n;?}' igatory on your part to see that the Solid Waste is processed &
‘ESYZ : .
‘::posea‘gé‘;@ecordance with the sald Rules.
1
Copflo: » - For necessary action.
: b ad - | MPCB, - F0
{ Officer, Raig
) s'ﬁp,g;g ona

“ 3
N

“

H
P

B

oMl

_.,“_-?,:‘\\
\

s
A
s *

= '_ ramengl ‘1"‘5‘
!\ .1 Oificer o
“s Raiged. /8
o J,:‘l
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£ ANNEXURE -1

.1'1 crms & Cou.mditions 10 set up and operate waste processing/ treatment/disposal facility
o} Clh.iof Officer, Pen Municlpal Council, at Survey no. 156, Vill. - Ambeghar,
Dist Tul. = Pen, Dist. Raigad. Area 1,05 hector, site

1. 15.0 MT/ Day of Municipal Solid Waste gencrated shall be procassed and
disposed as below
I.  Composling / Biomethanisalion & power generalion.
Il. Boltom residue of Biomethane plant being organic can be used a5
manure for gardening & agricullure purpose.
ll. Segregated wasle like Metallic paper, plastic elc. shall be Disposed
through rag pickers by sale for recycle. g ™
V. The non-biodegradable inert waste, residues of wasle (Qrogessing
facilities as well as pre-processing rejects from wasle processing

facilities shall be disposed off at authorised landfill sil‘{only‘)

"
Note : e

1] The odour nuisance from the site can be corllr‘ogéd__gy"periodic spraying
of microbial culture or any suitable method.*%, ™,

o
1. The municipal authority shall comply, -wﬁjf%:%se rules as per the
implementation Schedule laid down "in %he_dule | as per Solid Wasle
Management Rules, 2016. -{‘:ﬂ. ool
Fn N, b

2. The council shall submit its anpual*report in Form-IV to Maharashtra
Pollution Gontrol Board and the“;Sgi:rbtéry-in-Charge of the Department of
Urban Development of tthgngb&n‘ed State or Union Territory in case of
metropolitan city and to_t é.\%Darector of Municipal Administration or
Commissioner of Mu icip"‘g?Adminlstratian or Officer in -Charge of Urban
local bodies in the stité invcase of all other local bodies of state on or

before the 30th daygof June every year.
‘ew"
3. When an -acciderit occurs of any -municipal solid wastes collection,
segregatio -'*-sio;age, processing, treatment and disposal facility or
landfill si e,‘or}during the transportation of such wastes, the municipal

authoritjgs@ all forthwith report the accident in Form-VI to the Secretary
In charge.of the Urban Development. Department in metropolitan cities

an "to‘:‘ihﬁé District Collector in all other cases.

¢l4€;:j“jf€t?g?ihert created during handling and processing of MSW, operator of facility

< w;ghall install integrated facility for handling of inert material.

5. The municipal authority will have lo abide by the provisions of Solid Waste
Management Rules, 2016.

6. Tipper and Dumper shall be avoided. Closed body bins can be used or
compactor shall be used for MSW collections.

7. Raw wasle material shall nol be dumped/stored temporary at this sile.

: disposal site.

Pen '\1\,!1;('15 S ETITURL
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9. All mitigntion monsures Iko odour, smoko, liro, dusl, nulsanco clc. shall be taken
by tho councll,

10, Environmont Managoment Plan ond Disaster Managoment Plan shall be
propared and lmplemanted by the corporalion,

11, The operator of the facllity shall design and sot up the facllity as per tho
tachnlical guldolines Issued by the Contral Pollution Control Board In this
regard from time to time and tho manual on solld waste management
prepared by the Minlstry of Urban Developmont.

12, The operator of the facllity shall be responsible for the safe and
environmentally sound operations of the solld waste processing and or
treatment facllitios as per the guidalines issuod by the Central Pollu dtion
Control Board from time to time and the Manual on Municipal Sol{d,Waste
Management published by the Ministry of Urban Development and
updated from time to time. . :f‘ I\

13. Council shall submit short term & Long torm EMP &’DME shall prepared
& shall Iimplemented by Councll. s . ‘mﬁx

& g}

14. This authorization Is granted without projud@lﬁ‘\emg prejudice of the

order passed/ to be passed by Hon'ble ngh CourUNGT

\:5
v"\ had

% FO!‘:\ND ON BEHALF OF M.P.C. BOARD

w*
o '5\0"9/

@» S

Ile. Reglona! Officer, Raigad

QE

& k,

-t

Note 1]Old quamcs and Imv-lymg areas.within a city may be earmarked for filling only
with construg \%ic, debris, rond- wasle, rond dust, silt from open drains &
similarly gnogitoXic inert material, without any prior preparation. After filling, such
sites should “preferably be reserved as open spaces, parks, playgrounds, exhibition-
grguu‘ onparkmg - lots with frees,

2} Tl;e odour nuisance from the site can be controlled by periodic spraying of microbial
LUI fuce or any suitable method.
.- ~3).At the inilinl stage of collection of Municipal Solid Wastes the waste minimization
«. “and segregation shall be carried out to avoid burden on the waste processing site.
4] The waste shall be transported in closed vehicles to avoid scattering and odour

nuisance,

i ;
L L I S
i I

LF e Ragon

{. T Oficer

Vv Ralgad
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' 1 Facilities at the site :

B
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ANNEXURE-I

s 5. 8.7 A

o
-

!

j .Comlltions for Landanin sltes -

The \ﬂ'_\dml site shall be finalized in accordance with the approval of Qisl{cit
level site selection comumillee, constituted by Water Supply and Sanitation
Dept. Govi: o Maharashtra di. 26/08/2003 and MPCB Check lst issued vide
No. B-474¢6 dt. 05/08/2003.

The landfill site shall be planned and designed with proper documentation of
phased construction plan as well as closure plan. '
Bio-medical waste shall be disposed off in accordance with the BiO'MchCRE
Waste (Management & Handling) Rules, 1998 amended  therein  and
Hazardous Waste shall be management in accordance with the Hazardous
Waste (Management, Handling and Trans boundary Movement l ules,
2008,as amended thereof, »2‘ .
The landfill site shall be large enough to last for 20 to 25 years, N

The landfill site shall be away from habitation, clusters, forgst.drcas, watcr
bodics, monuments, national parks, wet lands and places of _f'mpogti‘ml cultural,
historical or religious interests. f o

A buffer zone shall be maintained around landfill site a‘nq;sl_lpll be incorporated
in the Town Planning Department’s land-use play w.@l:aﬂ_l;c approval of Urban
Development Depanment, Govt. of Malmmshtra,,,‘

Landfill site should be 20 Kms away from ajy ‘SQquc!bding airbase. Necessary
approval of airport or air base authorilies'prior to the selting up the landfill site

shall be obtained in case where the sile‘\is_. lépf‘b located Within 20 Km of an
airport or an airbase. oy

il

iv.

vii,

L]
Pen Municipa) Counvil

.

o
4

(!

<
N ‘g:._,.‘\,:‘? 2
. .
Landfill site shall be nced?mé}‘hédgcd and provided with proper gale to
Monitor incoming vehib%sfdr@her modes of transportation.

The landfill site ,shaltﬁ”o\protebted to prevent entry of unauthorized persons
and stray animalé‘;}r a8

e,
Approach apd other internal roads for free movements of vehicles and other
machinefiigfilglltﬁxisl at the landfill site.

The gandfilb site shall have wastes inspection facilities to monitor waste
br§ﬁ£1 _jn for landfill, office facilities for record keeping and shelter for

Keepin equipments and machineries including pollution monitoring
fnzccélhimncms.

1.+, Provisions like weigh bridge 1o measure quantity of waste brought at landfill

4, ¥
?‘sﬁb\g‘é} Site, fire protection equipments and olher facilities as may
' vi.

Sl be required shall be
provided.

Utilities such as drinking water (preferably bathing facilities for waorkers) and
lighting arrangements for easy land

fill operations when carried out in night
hours shall be provided. . -

Safety provisions including health inspection of workers at landfi

A Il site s
be periodically made. shall

,ﬁ‘;\
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Specifieatione for Land filking :

2:‘::& subjected 1o Jand filling shall be compacted in thin layers using landfill
P pactors to achieve high density of the wastes. In high rainfall arcas where hcavy
pactors cannot be used, alternative measures shall be adopted.

oW : ) Ny

1 Oa.'::lcs ’:}““ be covered immediately or at the end of cach working day with Minimum

fa c'l'[? of soil, inert debris or construction malerial till such time wastes processing
thiies for composting or recycling or energy recovery are set up as per schedule-l.

1. Il;n:l:n ta commencement of monsoon season and intermediate cover of 40-65 cm
ickness of soil shall be placed on the landfill with proper compaction and gardening
to prevent infiltration during monsoon, Proper drainage berms shall be constricted 1o
divert run off away from the active cell of the Jandfill. &
"o,
. After completion of landfill, the final cover shall be designed to minimizefinfiltration
_ and erosion. The final cover shall mect the following specifications 3 ' {
viz. - 2. The final cover shall have barricr soil layer comprising of 60°cim of clay or amended
soil with permeability less than | x107 em/scc. -"“"'Q’\. =
b. On top of barrier soil layer, there shall be drainage layer of {5,cm.”
¢. On top of the drainage layer there shall be a vegetative Jaye ofdSemto
support natural plant growth and to minimize erosion\
Pl
4. Pollution Prevention - B !
In order to prevent pollution control problcgusjrbm‘Iandﬁl[ operations the following

provisions shall be made, namely == =, &,
5

aj Diversion of storm water dr:?ifgfo minimize leachates gencration and prevent
pollution of surface vhgc;;':::)\‘ealso for avoiding flooding and creation of

marshy conditions.

b] Construction of noy ;‘i'e“’mxm le lining system at the base and walls of waste

disposal arca. For landfill receiving residucs of waste processing facilities  or

mixed waste or.waste having contamination of hazardous materials (such as

aerosols, bieacllq"s'?palishcs, batterics, waste oils, paint products and pesticides)

. minimum}fngér@b'éciﬁcalions shall be composite barrier having 1.5 mm high
dmsit}ﬁﬁlyl:.?lhylcne (HDPE) geomembrane, or equivalent, overlying 90 cm of

N nded soil) having penmeability coefTicient not greater than | x

hest level of water table shall be at least two meter below

soil (tlay, or ame
7 em/séc. The hig !
Ef?c b‘is’z: of clay or amended soil barrice layer.
o nagement of leachales collection and treatment shull be

cachates shall meet the standards specified in Schedule-1V.

F il
Provisions lfor ma

gt 5 ﬁ‘ G ll

“H.,\\:El Prev:
o b

\ pond.
5 Water Quality Monitoring:-

i Before establishing landfill site. baseline data of ground water quality in the
arca shall be collected and kept in record for future reference. The ground
water quality within 50 meters of the periphery of landfill site shall be

: hat the ground water is not contaminated

iodically monitored to ensure
I;:;'l:::ic:cgcpl;blc limit as decided by the Ground Water Board or the State

Bonrd. Such monitoring shall be carried out to cover cilff]_‘g:xﬁl:—:s ons ina year
£ =~ yatl c.':
: that is, summer, monsoon and post monsoon pcrlod},::,:{. patihics) o
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L - Pen Municipal Council .

@ o :§4

7.0

i‘;:ﬁ; of B*'Ofllifi\\"'!lcr in and around Tandfill siles for nny purposes (including
Th B ﬂm! irrigation) is to be considered after ensuring its quality.

e‘fOI.lowmg specifications for drinking water quality shall apply for
manitoring purpose, namely;-

o Paraters IS 10500:2012, Edition

| 2.2(2003-09)  Desisable
limit (mg/! except for pH)

l Arsenic 0.01

2 Cadmium 0,01

3 Chromium 0.05 %

4 Copper 0.05 ¥

5__ | Cynide 0.05 q NS

4 Lead 0.05 s “ £y

7 Mercury 0.00! S ‘ _“'g‘”

§ Nickel . o TG

9 | Nitrate as NO3 45 o »

10 [pH ° 6.5-8:58 %

11 | Iron 038 %

12 | Total hardness (as CaCO3) 'tfi(}()\f""‘J

15 | Chlorides 1250

14 Dissolved solids . ['500

15| Phenolic compounds (as CGHSOH)**! 0.001

16 | Zinc W Py |5

17 | Sulphate (as 504) _saSd 200 ]

TR
6. Ambient Air Quality Monilogi‘fn?g&:\;\*

Ambient air quality njhﬁ‘lgﬂndﬁll site and at the vicinity shall be monitored
lo mect the:following specified standards, namely :-
AL Nl

S, No. | Paramelirs Acceptable levels

1 | Siilphur.Dioxide 80 ug/m3 (24 hrs)

2 ﬁ;:igcﬁded Particulate | 500 ug/m3 (24 hrs)

N”‘ after

3 = [\Methane Not to exceed 25% of the lover
;e};;‘ explosive limit (equivalent to 630
o my/n3)

2 Ammonia daily average [ 0.4 mg/m3 (400 ug/m3)

(sample duration 24 brs)
5 Carbon monoxide | hour average : 2 mg/m3
8 hour average : 1 me/m3

The ambient air quality monitoring shall be carried out by the concerned
authority as per the following schedule, viz,

a. Six times in a year for cities having population of more than 50 lakhs,

b, Four times in a year for cities having population between 10 & S0 [akhs

c.l 'I';Ivo times in a year for town or cities having population between 1 & 10
akhs, _

The local municipal authority or operatar of facility as per their responsibility

?lfe dercmu?ed by l;hmr contract, shall be responsible for the reimbursement "}{'

sampling and analytical charges 1o TR
principle. ’ MPCB-45 per " the polluter pays

: e il
degonal \ 3k
2,
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2.1

A
Te Plantation at landfill site :
A vegelative cover shall be provided over the completed site in accordance with the
following specifications. viz.
a. Selection of locally adopted non edible perennial plants that resistant to  brought an
extreme temperalures shall be allowed o grow,
The plants grown be such that their roots do not penetrate more than 30 cm, This
condition shall apply till the landfill site is stabilized.
¢. Selected plants shall have ability to thrive Jow nutrient soil with minimum nutricnts
addition |
: . i
d. Plantation to be made in sufficient density to minimized soll crosion. " |
8. Flosurc of landfll site and. Post-care: . "Z‘g"”}i
w i. The Post-care of landfill site shall be conducted for at least 15 years and’Jong —tenn
& _ monitoring or care plan shall consist of the following, viz.
. ‘ a. Maintaining the integrity and effectivencss of final cover, ‘making,repairs and
preventing run-on and run-off from eroding or otherwise damaging the final

L T

cover, £
b. Monitaring | cachetes collection system in accordance with the requirement,
requircments  and

¢. Monitoring of ground waler in accordance‘gggt‘.riljl‘“\uhc
%y

maintaining ground water quality. P
d. Maintaining and operating the Iandﬁll%::c:}éclicn system to meet the

Standards.

: : T 5, e .
ii. Use of landfill site after 15 years of post.¢losure moniloring can be considered for
human scttlement or otherwise only aflcr ensuring that gascs and leachates analysis

comply with the specified standards.
Ty By Yy Y

3 *
9. Standards for Composting and"l"“zt:?ﬂ%d Leachates -

) ;. The wasle processing or ‘djsposal facililies shall include composting, palletisation,

- cnergy recovery or afiysother facility based on state- of the art technology duly
approved by the Geritral Pallution Control Board.

Q : ; ii. In case of cnéh cinent of private agency by the municipal authority, a specific

ntg'be\l‘?i?’: A the municipal authority and the private agency shall be made

agreementbels
iy, f5psupply of solld waste and otler relevant terms and conditions,

particula

iii. Indfdegt prevent pollution probleins fmm'compost plant and other processing
&, f?c‘;iri‘li,es. the following shall be complied with, namely :-
o, L

wasles at site shall-be maintained prior to further processing, To the
« extent possible, the waste slorage aica should be covered, If such storage is done in

G an open area, it shall be provided with impermeable base with [acility for collection
of leachate and surface water run-off into lined drains leading to a leachale

treatment and disposal facility;
b] Necessary precautions shall be (a

‘bird menace and fire hazard;
¢] Pre-process and post-process rejects shall be removed from the processing  facility

. on regular basis and shall not be allowed to pile at the site. Regyclablcs shall be
routed through appropriate vendors. The non- recyclabl/esf \\'ﬁ”;lf‘c:sgu for well
oW A

designed landfill sites(s); ot ,t -~ 5y
d) In case of compost plant, the windrow area shall be p{qvidcd with 'hﬁ'p\{‘meable

base. Such a base shall be made of concrete or compacttd: Id}‘f‘glﬁ'_é_‘:;{‘l' ‘“igé-‘,-,]‘“’“s
hidp COfeee. )

3] The incoming

ken to minimize nuisance of odour, flies, rodeats,

Y page 8 of 10
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Permeabiliy
"

off

plant;

C A

¥ coefficient |

oss than 107
< e
: reent slope and cirglag by 0

- em/see. The  base shall be provided with T 1o
ined drains for collection of leachete or surface run-

]  Ambient g
air qualj “os
checking odmﬂ‘ 23?’ monitoring shall be regularly carried out particularly fof
sance at down wind directlon on the boundary of processing

fl] In case o
annngemgnt:?skdown or maintenance of plant, wasle jnfect shall be stopped and
e worked out for diversion of waste to the landfill site.

iv. In o ication | i
" c;d'cr o ensure safe application of compost, the following specilication
mpost quality shall be met, namely;

. ' Parameters Concentration not to exceed * (mg/kg dry basis, | %,
." except pH value and C/N ratio) Organic qz'}
Compost (FCO 2009) ﬂ\i‘%, ,
Arsenic 10 =N
Cadmium 5 o
Chromium 50 ]
. Copper 300 LU
_ Lead 100 : LA S
] Mercury 0.15 . A
. Nickel 50 I o
Zinc 1,000 W
C/N ratio <20 '
pH T30S

\}tﬁ? following stan.dards, namely :-

Compost (final product) excceding the nbovg: 1nie£p€hccnlration limit shall not be used for
food crops. However, it may be utilized {or f:urposc-nlhcr than growing food crops.
v. The disposal of treated Ieachates shal l'q‘lf W

2 ) * [Sr. [ Parameter &Y' {andards (Mode of disposal)
No. *Q...\}} nf?
wm_ = | Island surface water | Public sewers Land disposal
| Suspended solids, mg/l. max 100 600 200
2| Dissolved sdlidst, (iydrganic) | 2,100 2,100 2,100
mg/$, max If'“\\" . y
3 | pHvalue #% % 551090 5.5109.0 5.5109.0
P FTLA A
4 | Ammopiéal mifrogen (as N), | 50 50 5
) mg/l. nﬁ[l%ﬂ;{‘
i 5 [ Toja Kjeldahl nitrogen (as N) | 100 .
%) mg/l,. max
Gkz,|\Digchemical oxygen demand | 30 i 350 100
\ *(3 days at 27 C) max, mg/l
7 | Chemical oxygen demand, | 250 - -
2 mg/l, max
8 | Arsenic (as As), mg/l, max 0.2 0.2 0.2
9 | Mercury (as Hg), mg/l, max 0.0 0.01 B
10 | Lead (as pb), mg/l, max 0.1 ] %
‘ 11 | cadmivm (as cd), mg/l, max 2 ] =
12 | Total chromium (as Cr), mg/l, | 2 2 -
' max
13 | Copper (as Cu), mg/l, max 3 3 .
14 | Zinc (as zn), /1, max 5 15 e 2
15 | Nickel (as Ni), ma/l, max 3 J ool iy Sl
I'en Municipal Counil ;'= = J:[l,_,. E"&g‘\-%“o
3 y Ra.g39 }J&?
-‘-\\; \‘-H‘.‘/\:,‘{'}
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23 .
; : 0.2
16| Cynide (ns Cn), mg/l, max 0.2 : 600
' ~[17_| Chloride (as C1), mpA, max 1.000 1,000 . =
18 | Fluoride (as F), mg/l, max 2 1.5 .
19 | Phenolic  Compounds (as | | n
C6HSOM), me/l, max r
lity o
Note: While discharging treared leachates into inland surface ~ walcrs, |h(¢]:“s;'2(:c¥‘n’ing
leachates being discharged and (he quantity of dilution water available in
waler body shall be given due consideration, -
g For AND ON BEHALF OF M.P.C. BOARD
\ \{. .7'
AL,
»° 3 A
“‘Q & i‘l
x (V. V. Killedn { B
. Regional Ofﬁceﬁfé?g"d’
& %
(-'-.,%“-“*
QY
L]
N

Ten Municipal Coungil ,
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Maharashtra Pollution Control Board
HERT, Sewv fezizm #ze

APPLICATION FOR OBTAINING THE AUTHORIZATION

To :The Member secretary,

Maharashtra Pollution Control Board

963

1. Name of the municipal authority/ Name of the agency appointed by the municipal authority

Pen Muniapal Coundl
2. Correspondence Address

Gat no. 156 at post Ambegaon Tal. Pe, Dist. Raigad

3. Nodal Officer {Officer authorised by the municipal
authority or gency responsible for operation of processing

;.dlsposal facllity)

M Jeevan Laxman Patil

4. Authorization applied for {Please select)

5.1 Processing of waste
. Location of site

Gat no. 156 at post Ambegaon
Tal. Pe, Dist. Raigad

v. Site clearance from local
authority

Yes

. Measures to be taken for
prevention and control of
environmental poliution
Leachate tank is avallable for
storage and evaporation of wet
waste feachate .

5.2 Disposal of waste
1. Number of sites identified

1

v. Datalls of methodology or
criteria followed for site
selection

Site Is away from water source,
adiquate amount of space.

i, Name of waste processing
technology

Windrow Composting

vl. Detalls of agreement
between municipal authority
and operating agency

Ratnaprabha Facility Services
LLP Bhosarl Pune wark order

date. 25/07/2023 work started
-01/08/2023

X. Investment on project and
expected returns

253.23217

Ii, Layout maps of site

1

vi. Detalis of existing site
under operation

0

Telephone No.

Fax No.

02143252023

Designation of officer

CHief officer

Setting up & operation of waste processing facility

lil. Detalls of processing
technology

Wet waste processed by
windrow composting and
compost Is generated

vil. Utllizatlon programme
for waste processed(Product
utilization)

100% wet waste is processed

xl. Measures to be taken for
safety of workers working In
the plant

All personal protective
equipment is glven to workers
on ske.

Ill. Quantity of waste to be
disposed per day

16

vil. Methodology and
operational deatlls of
landfilling

Simple land filling. Uner SgM 2.0
Santific landfill is under process

Iv. Quantity of waste to be
processed per day

16

viii. Methodology for
disposal of waste processing
refects (Quantity and
Quality)

Simple land filling. Uner SBM 2.0
Santific landfill Is under pracess

Iv. Nature and composition
of waste

wet waste. dry waste, Domastic
Hazardous waste, Saniory
Waste, E waste and C and D
waste.

vill, Measures taken to check
environmental pollution

Authorzation taken on
30/05/2021, and it expired on
31/12/2023
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Dated: [amm 300
FORM-IH : i
Te. [See Rute & (&3]}

o The Clyer Ollicer,

hwreiml Counal p

Rel- Your opplicalion for prad

ol authonsution reeelved theough
SRO, Raipad-

I vide letter No SRON-IWTI/ 264 died 1 VOO

The Mahamsitm Polluion Corgrol
hereby sutlonses e Cloef Officer, Mwdci
o Uer admunnstrative office o Mumapml Cowncil Pen, Dist. Raipad, to set up ard
operaie waste processing / wasto disposal fucility ol S Mo 156, 1lissa No.1-05-at
Ambeglar’lal Pen. Dist Raigad. on the temm and conditiore (irclndirg, Uhe
s o conply) nttnched to s nuthoriztion
letter as Asmexure-1,

Doxard aflor ocomindrg, Ue preopesal
pal Couneil l'en, Dist. Raigad, ferving

y

1 The validity of the muthorisation is till 14 /€ /2005 . Afler tin validity,

Wwal of isation i : &

n : é{'{"’ of muhorisation is to be souglt, \l
maxy

Alos .
a ey ,2 © hMalarasiia Pollution Cortrol Board -ty time rovoke any of
s h& conditian applicable under e authorisation nnd shall commamicats the
sane in wriling, }
P4 e

/
3. Any violalion ol the frovision of the Municipal Solid Wastes

Y == (Muwnpgene & | Lundingy) Rules, 2000 wall ultingl U puml provision of

%) ¢ . Ue Emviromnent (Protection) Acl, 1986 (29 of 1988)

Ny 2. eek 4o the akove medima aate gl emaace Lo CP"""M

-1 qs. A s . ¥

Gt o it ut-Mz-‘c_c <

| wier DA ; Annesxure:] (V.N. Mundho) VU 08100
5 \

! ! Regioml Officer, Raigad.
~ oy rubmitted to:

1) Collector Raigad, Alibag, District-Raigad.
Beug ane of Ue inplenenting nuthoritics Iaving overull respamnibility (or
enforcemert of Ue provision: of Municipnl Solid V/astes (M & H) Rules 2000,

it 15 obligntory on your [xut 1o soe Uat tho Mwuaipal Solid Waste 15 processed
sud dbsposed of 1n accordance wath e kaid Rules

Copry 1o ) )
Sub Reggond Officer, Rapad-I, MPCB, Navi Muwnlal, for necessury ustion

e,
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*Schedule refers t

Handling) Rules 2016

Rasjar Maanicipal Councit ,

_F

MAHAR
} R ?H’mm‘;\SHATRA POLLUTION CONTROL BOARD
Phe 022-27572620 | e ¢ 3% Renlonal Office Ralgad,
Fax 022- 27562132 | MARARARNTA gg:gg:!‘n:;r?vnn 6in floar,
gmall roraigad@mpch gov.in EW ﬁn‘lgﬂgﬁ:‘:’;” ok
visit At @ hunZmpeh.cov.in ' i
r——— —
LETTER OF MUNICIPAL SOLID WASTE AUTHORISATION
MPCB»??OM!S“MS\Q_QQQOOL‘ Date: ;a_;g_-%'ﬂ
FORM-II LY
[See — Rule 16 (1)] Gy 4
To, Sy A
The Chief Officer, S
Pen Municipal Council, £
Tal-Roha, Dist- Raigad. At .
f \,;
Sub: Authorization under Solid Wnstc;Mnnngemcnf Rules, 2016.
Ref: Your application for grant of au!horlzﬂhon.
r—.‘

The Maharashtra Pollution Comro!‘bBoard after examining the proposal
hereby authorizes, The Chief Offi cgr Pvé"ns’Mumc:pal Council, Pen to set up and
operate waste processing Imc(ycl:ngrt(gatrﬁenUd:sposal facility at site Sr. No156, At-
Ambcghar,l’ost-Knmqrh, faI-Pen Dist. Raigad. site to comply the terms &
conditions of aulhonzal;on (mcludmg lhe standards to be complied with} attached to
this authorization in Annexure L.

Sr. Name ol Rcsponsnbd:ty Waste quantity Location Technology
No Agency
x Implemcnlauon of
“/"MSW Rules on its own,
% O gvfland/or 15.0 MT/day
. e\.\ ﬁl\‘ =,*| by appointing agency (9.0 MT/day- Sr. Nol56, At-
= :I (s). for  infrastructure | L0 o ong | Ambeghar,Po | As per paramete
1 Mumc:pa development 6.0MT/day dry st-Kamarli, slaid down in
Council for collections, storage, | o . oo per Pcn,Dist. Schedule*- 11
scgreganon transport, DEP.) Raignd.
processing and disposal
facility
(Sehedule*-ILIILIV) Sht b : =
o Schedule appended in Municipal Solid Waste (Management &
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1. The aun
Otzation iq i
b ‘(‘

treatment nng dis by grantod to oporata the faciity for proceasing.

SPosni of aold wantn
of 1}
'@ authorization In Wt 34/12/2020. Aftor the validity, ronewial of
. s S is to bp nought
& 2 authorgs 4
ization |a subject to the terma nnd conditiona ataiad balow and

2. The validity

such conditiny
°N3 a8 may bo otherwiso apocifiad in thoso rulas and tho standarda

P m;i:i‘:;‘:‘rfmodufe" Fand It undor thesa rulos
shtra Pollution Control Board may ol any timo ravoke any aof thg
condition applicaple under the authorization and shall communicata !M‘ sameo
in writing. i -
S+ Any violation of provisions of Solld Wasto Managemont Rulon"zoie‘ altracts
the penal provisions of the Environmont (Protection) Act, 1933 (29 of 1986).
6. This authorization.is granted without projudice or bufhg projudice of tho

order passed! to be passed by Hon'ble High CodrUNGT"’
N BN

For AND G)Ql BEHALF OF M.P.C. BOARD
\ an
& o

S,
. “‘1.,_,3 J. 5. Salunkity)' =T
N Regional Officer, Raigad

e ¥
D. A. - Annexure- | Q\Z“ .

Copy f. w. cs- 'u“* {3
The District ColleE\or,ﬁRaigad - Being one of the implementing authorities having

overall respons:blhty'fO[ the enforcement of the provisions of Solid Waste Management
Rules, 2016.(;1 15 obl:gatory on your part to see that the Solid Waste is processed &

d:sposed off in accordance with the said Rules.

Copy-to‘r} y,
Sub Reglonal Officer, SRO-1l MPCB, - For necessary follow up & submit compliance

report A

I'oge 2 of 10
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i

CONTROL BOARD

MAHARASHATRA POLLUTION
prosamen Regional Office Raigad,

. Phone : (02227576034
D22-27572620 Reigad Dhaven, 62 Poor,
Fax : Q22- 27582132 Sector - 11, :
C B D Belaper i

Emall : rormigesmpch govin Mavi Mumbal - 400814

Visit Al BrpnSmpehores dn ——

-

LETTER OF MUNICIPAL SOLID WASTE AUT: HORISATION ;

MPCBRORMSWA/ 2103000005 Date:30:09,2021 |

FORM-IE i.\é;;"-—f =

, [See - Rule 16 (]

To, N)

The Chicf Officer, \
~ Pen Municipal Council, Q
» Tal-Pen, Dist- Raigad. e o
Sub: Authorization under Solid Wast 'Mxi’ﬁ:-._::“cu‘xem Rules, 2016.
. Ref: Your online application for grant af athbrization UAN NO. MPCB-
. - MSW-AUTH-0000000637., Q

The Maharashtra Pollution Centrol Board afler examining the proposal

- hereby authorizes, The Chief O{I';E{ar,.\_?’é'“n Municipal Council, Pen to set up and
operate wasle processing / 'm"d}nggEéamenL’disposal facility at Survey no. 156,

Vill. — Ambeghar, Dist Tal.=~Pen; Dist. Raigad. Area 1.05 hector, site to comply the

terms & conditions of‘atﬂl\oriza!ion (including the standards to be complied with)

" attached to this aun}onrz%tipn in Annexure L.

Sr. Name of Bl ,Besponsibilit_\- Waste Location Technology
f} No Agency . N \J quantity
3 " Plmplementation of MSW

“Rules on its own, and’er

@ by appointing agency
PCI}%I‘QI ipal (S). for infrastructure 15 Sun’ey no. 156, As per parametes

5 devel t
- . |1 | Council ey e stomae, | MT/day | Ambeghar, arca | loid down in :
segregation, transport, 1.05 hector, Pen | Schedule- 11|
processing and dispaosal
" facility
(Schedule*-1LIILIV)
~ *Schedule refers to Schedule appended in Municipal Solid \\’nsﬁ_@.la\tmgcmcnt &
Handling) Rules 2016 Y
: AT NN i
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".‘ '3 F:C‘\J‘.‘“A‘-ﬂ \cl\\
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—
) 1.  The authorization is hereby granted to operata the fae ity for proceasing,
= treatment and dispoaal of sl wasle
2. The validity of the mahorization i th MA2T02X. ARar the valichity, isnawal of
auvthonrations is to ba sonrght
3. The authorzation is subject to the terma and eonditions stated bt afied
such conditions ns may be otherwisn spacifind in thesa nilea and the standards
laid down In Schedules | and It under these niles
4 The Maharashirn Polution Control Doand may st any tme ravoke nrvg of thin
condition applicable under the authorization and shatl comimunionte thé garme
L« in writing. » N \ 3
5. Any violation of provisions of Sotid Waste Managament R}l!gngﬁoiﬁ atlencts

the penal provisions of the Environment (Protection) Aot, ithﬂ_‘ﬁ}i‘ of tunay,
) This authorization is aranted without projudice or lmfhn projudice of the
order passed/ to be passed by Hon'ble High CoutttNGT.

™ s .
AN N .
For AND Omgr?llfd,l-‘ OF MP.C BOARD
Jlb/f"o’;\
‘t\\ ﬁ\q
™ ap\°

\ \‘3

IS

(V. V. Killodar)
llc. Reglional Officor, Ralgad

D.A. -Annexure-land Il ®
Copy f. w. cs- R‘s:b‘

The District Coliector, Raiﬁad - Being one of the implemonting authoritios having
" N
overall responsibjiit;rvfc:; the enforcement of the provisions of Solid Wasta Managemaent
¢ £
Rules, 2016.‘,3"{ oi}ligatory on your part to see that the Solid Wasto

disme&-o&gpcordance with the said Rules.
Copy{to:

is processed &
. Sub Regional Officer, Raigad - Il MPCB, - For necessary aclion.

Mt ey
._-u.Jf.” N,

)
4 Akl U I
|t Ofcar o
\‘ Rawag )

Ny ;8
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Maharashtra Pollution Con¥ol Board

HERTE Ugu© s sins

APPLICATION FOR OBTAINING THE AUTHORIZATION

To :The Member secretary,

Maharashtra Pollution Control Roard

969

»~

1. Name of the municipal authority’ Name of the agency appointed by the municipal autherity

Pen Municipal Councit
2. Correspondence Address

Gal no 156 at post Ambegaon Tal. Pe, Dist. Raigad

3. Nodal Officer (Officer authorised by the municipal
authority or gency responsible for operation of processing

or disposal facility)
Mr jeevan Laxman Patil

4. Authorization applied for (Please select)

5.1 Processing of waste

i. Location of site

Gat no. 156 at post Ambegaon
Tal. Pe, Dist. Raigad

v. Site clearance from local
avthority

Yes

ix. Measures to be taken for
prevention and controf of
envircnmental pollution

Leachate tank is available for
storage and evaporation of wet
waste leachate .

5.2 Disposal of waste
I. Number of sites identified

1

v. Details of methodology or
criteria followed for site
selection

Site is away from water source,
adiquate amount of space.

il. Name of waste processing
technology

Windrow Compesting

vi. Detalls of agreement
between municipal authority
and operating agency

Ratnaprabha Facility Services
LLP Bhosari Pune wark order

date, 25/07/2023 work started
-01/08/2023

Xx. Investment on profect and
expected returns

253.23217

if. Layout maps of site

1

vi. Details of existing site
under operation

0

Telephone No.

Fax Mo,

021413252023

Designation of officer

CHief officer

Setting up & operation of waste processing facitity

iil. Details of processing
technology

Wet waste processed by
windrow compasting and
compost is generated

vii. Utilization programme
for waste processed(Product
utilization)

100% wet waste is processed

xi. Measures to be taken for
safety of workers working in
the plant

All personal protective
equipment is given to workers
on site.

Iii. Quantity of waste to be
disposed per day

16

vii. Methodology and
operational deatiils of
landfilling

Simple land filling. Uner SBM 2.0
Santific landfill is under process

iv. Quantity of waste to be
processed per day

16

viii, Methodology for
disposal of waste processing
rejects (Quantity and
Quality)

Simple land filling. Uner SBM 2.0
Santific landfill Is under process

iv. Nature and composition
of waste

wet waste. dry waste, Domastic
Hazardous waste, Sanitory
Waste, Ewasteand Cand D
waste.

viil. Measures taken to check
environmental pollution

Authorization taken on
30/09/2021, and it expired on
31/12/2023
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. MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 022- 27576034 Maharashtra Pollution

Fax: 022- 27562132 WEDTE Control Board, Raigad

Website: http://mpch.gov.in == Bhavan, 6th floor, Sect_or -

Email: sroraigad2@mpcb.gov.in i el ey 11, C.B.D Belapur, Navi
N Mumbai.

No: BO/SRO/MSW_AUTH/SRO-RAIGAD Dated:16/12/2024

II/MSW_AUTH/2412000001
FORM -Ii

[See - Rule 16 (1)]

\l' 0 ), 0
ylt

: visdn
Environment senfoprlidag.

Your Service is Our Duty

To,
The Chief Officer,
Pen Municipal Council, Tal. Pen, Dist. Raigad - 402107.

Subject: Renewal of Authorization under Solid Waste Management Rules, 2016

Reference:  [1] Your online application for grant of MSW Authorization vide UAN
No. MPCB-MSW_AUTH-0000000975 Dtd. 06/02/2024; [2] Proposed
Direction issued by the MPC Board dated 06/09/2024.

The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The Commissioner/Chief Officer having administrative office at to set up and operate solid
waste processing/ Recycling/ treatment/disposal facility and Scientific Sanitary Landfill site
at Address on the terms and conditions (including the standards to be complied with)
attached to this authorization.

1. The authorization is hereby granted to set up and operate solid waste
processing/Recycling/ treatment/disposal facility and Scientific Sanitary Landfill site

2. The Solid Waste Management authorization is valid for the period up to 31-12-2025

3. The authorization is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
Schedules | and Il under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon'ble High Court/ Hon'ble National Green Tribunal (NGT).

7. The Pen Municipal Council shall strictly follow the EIA Notification, 2006.

8. The Pen Municipal Council shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to

time and the manual on solid waste management prepared by the Ministry of Urban
Development.

Pen Municipal Council, Tal. Pen, Dist. Raigad - 402107. (Doc. No.: QMS.P06_F43) UAN .MPCB- P 1ofall
MSW_AUTH-0000000975/Indus-Id -120772 e

B
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9. The Pen Municipal Council shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. The Pen Municipal Council shall provide Buffer Zone around the solid waste processing
and disposal facility as per CPCB guidelines by carrying out study of area and solid
waste management Rules, 2016.

11. The Pen Municipal Council shall make an application for renewal of the Authorization at
least 60 days before the date of the expiry of this Municipal Solid Waste Authorization.

12. The Municipal Council shall scrupulously comply with all the conditions stipulated in
Proposed Direction dtd. 06/09/2024.

13. The Pen Municipal Council shall make an application for renewal of the Authorization at
least 60 days before the date of the expiry of this Municipal Solid Waste Authorization.

14. The Council shall submit Bank Guarantee of Rs. 25,000/- towards compliance of
conditions of this Authorization issued under Solid Waste Management Rules, 2016.

15. Meanwhile, the Municipal Council shall regularly operate the installed machineries in
above premises and maintain a record of their daily operations. The installed
machineries includes: [a] Screening Machine - 1 unit, [b] Single Shaft Shredder - 1
unit, [c] Bailing Machine - 1 unit, [d] Plastic Crusher - 1 unit, [e] Organic Waste
Composting Units - 2 units (one small-sized and one large-sized) and [f] Incinerator
Machine - 1 unit The total Municipal Solid Waste generated is 16 tons per day,
comprising of 6.5 tons /day of dry waste and 9.5 tons /day of wet waste. These wastes
are collected using 10 Ghanta Gadi vehicles.

640ff2e3| g : s A u?fi
AT AT on Signed by: Rutuja Vikra i

858268&0 Sub Rf:giunal Officer

chlafac4
8f04cfed
Sb18b250
30231cS5f
33958ede

Copy To:
[1] Hon'ble District Collector, Alibag, Raigad - Being one of the implementing authority
having overall responsibility for the enforcement of the provisions of Solid Waste
Management Rules, 2016, it is obligatory on your part to see that the Solid Waste is
processed & disposed off in accordance with the said Rules.
[2] The Regional Officer (HQ), MPCB. [3] The Regional Officer (Raigad), MPCB

Pen Municipal Council, Tal. Pen, Dist. Raigad - 402107. (Doc. No.: QMS.P06_F43) UAN .MPCB- Page 2 of 4
MSMLAUTTFOOOOOOOB?SHndusdd-120772
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ANNEXURE -I

'Terms and Conditions to Operate Municipal Solid Waste Processing / Waste Disposal
Facilities and sanitary landfill site at following location by The Chief Officer, Pen Municipal
Council as mention below:-

1 15.00 MT/Day of Solid Waste generated shall be processed and disposed as below:

Location of waste  Municipal Method of
processing site Waste Treatment

Sr.No. Operating Agency

Municipal Council,
Pen (M/s.
Ratnaprabha Facility
Services LLP)

Gat No. 156, At post
Ambegaon Tal. Pen,
Dist. Raigad

1. Scientific
Composing and
Landfilling

16.00 MT/
Day

2. The municipal authority shall comply with these rules as per the implementation
Schedule laid down in Schedule | as per Solid Waste Management Rules, 2016.

3. The Corporation/Council shall submit its annual report in Form-IV to Maharashtra
Pollution Control Board and the Secretary-in-Charge of the Department of Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to the Director of Municipal Administration or Commissioner of Municipal
Administration or Officer in-Charge of Urban local bodies in the state in case of all
other local bodies of state on or before the 30th day of June every year.

4. When an accident occurs of any municipal solid wastes collection, segregation,
storage, processing, treatment and disposal facility or landfill site or during the
transportation of such wastes, the municipal authorities shall forthwith report the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The municipal authority will have to abide by the provisions of Solid Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for Municipal Solid Waste collections.

8. Raw waste material shall not be dumped/stored temporary at this site.

9. All recyclable material shall be segregated at source and before receiving at disposal
site.

10. All mitigation measures like odour, smoke, fire, dust, nuisance etc. shall be taken by
the Corporation/Council

11. Environment Management Plan and Disaster Management Plan shall be prepared and
implemented by the Corporation /Council.

12. Corporation/Council shall submit Bank Guarantee of Rs. 5 lacs towards compliance of
authorization conditions to the Board within 15 days period from issuance of this
authorization, which will be valid for a period of five year.

13. Corporation/Council shall implement the timely action plan for site selection,
acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No0.1740/1998.

14. The Corporation/Council shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development

Pen Municipal Council, Tal. Pen, Dist. Raigad - 402107. (Doc. No.: QMS.P06_F43) UAN .MPCB- Fane R.of4
MSW_AUTH-0000000975/Indus-1d -120772 aae=n




15. The Corporation/Council shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the*

Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

16. Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

17. Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

18. Corporation/Council of the facility shall ensure that, during the Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

19. Corporation/Council of the facility shall provide proper leachate collection and
treatment system for treatment of generated leachates.

20. Corporation/Council shall provide Buffer Zone around the solid waste processing and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

21. The Municipal Council shall comply with all the directions / orders / judgements passed
by Hon'ble Court / Hon'ble National Green Tribunal (NGT) from time to time including
the orders passed / to be pass in O. A. No. 88/2024 - Hon'ble NGT,WZ.

22. The Municipal Council shall scrupulously comply with all the conditions stipulated in
Proposed Direction dtd. 06/09/2024. Meanwhile, the Municipal Council shall regularly
operate the installed machineries in above premises and maintain a record of their
daily operations. The installed machineries includes: [a] Screening Machine - 1 unit, [b]
Single Shaft Shredder - 1 unit, [c] Bailing Machine - 1 unit, [d] Plastic Crusher - 1 unit,
[e] Organic Waste Composting Units - 2 units (one small-sized and one large-sized)
and [f] Incinerator Machine - 1 unit The total Municipal Solid Waste generated is 16
tons per day, comprising of 6.5 tons /day of dry waste and 9.5 tons /day of wet waste.
These wastes are collected using 10 Ghanta Gadi vehicles.

23. The Council shall submit Bank Guarantee of Rs. 25,000/- towards compliance of
conditions of this Authorization issued under Solid Waste Management Rules, 2016.

Pen Municipal Council, Tal. Pen, Dist. Raigad - 402107. (Doc. No.: QMS.P06_F43) UAN .MPCB-

f 4
MSW_AUTH-0000000975/Indus-1d -120772 Page 4 0
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‘K’ SHEET

VILLAGE : AMBEGHAR
TALUKA : PEN
DISTRICT : RAIGAD

MOST URGENT BOUNDRY FIXING M.R.NO.270
05/08/2024

REASON FOR THE MEASUREMENT

The measurement has been prepared on the basis of the record
pursuant to the Application of the Mr. Vinayak Tatoba Bansode,
Planning Assistant, Pen Municipal Council, Pune, R/o: Pen, Tal. Pen,
Dist. Raigad dated 05.08.2024 for most urgent determining the
boundaries at land Gat No.156, at village Ambeghar, Tal. Pen, with
E.T.S. Machine

NOTES OF UNDERSTANDING

As per this, boundaries of the Gat number as per

survey record.

As per this, the construction is at site.

/1111

ON As per this, the new earmarks as per the Survey

record have been shown to the Applicant

Total 1 to 3 Notes

975
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27

GAT NO.156

BIAF. Uy

BILAA. 2L

NORTH

RATIO 1: 1000

ment : 30.08.2024

Sd
(Nayan A. Kale)
Surveyor

of Measure

Date
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Scrutinized by

Incharge Scrutiny Clerk

Sd/-

Deputy Superintendent of Land
Records, Pen, Dist. Raigad.

Checked by

Sd/-
Shirastedar
Deputy Superintendent of Land
Records, Pen, Dist. Raigad.
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